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Sri Soumen Ghosh, son of. Khagfldra Nath Ghosh, aged about 39 

yearS working 
 as Track rnaintajet41, under SSE/PW!NAATh 

Howrah Division, Eastern RailwaY residing at Villge and Post Office 

- 	
istriCt - BirbhUm, Pn 731 133., West Bengal. 
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(I) 	
The Union of india, hrough General Manager, Eastern 

Railway, Fairlie Place, Kolkata 700 001 

The Chairman, Railway Recruitment Cell, Eastern Railway, 

56, C. R. Avenue, Kolkta 700021 

Senior Divisional Prsoflflel Officer,
I
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asterfl Railway, 

Howrah Division, Ho rah I 

Senior Divisional Engheet Eastern RailwaY, Howrah I 

Senior Divisional Engineer! Co-ord atiOfl. Howrah 
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o.a. 663.2018 

No. O.A. 350/00663/2018 
	

Date of order: 5.6.2018 

/ 	Present: Hon'ble Mr. A.K. Patnaik, Judicial Member 

For the Applicant 	 : 	Mr. A. Chakraborty, Counsel 

For the Respondents 	: 	Mr. S. Banerjee, Counsel 

ORDER(Oral) 

A.K. Patnaik, Judicial Member: 

Heard Mr. A. Chakraborty, Ld. Counsel for the applicant and Mr.' S 

Banerjee, Ld. Counsel for the official respondents. 

This OA has been filed by the applicant, Shri Soumen Ghosh, Son of 

Khagendra Nath Ghosh, praying for the following reliefs: 

1) An order do issue directgtt 	jpondents to prepare replacement 

6flcant panel and to include tQme of the ajn the panel of successful 
candidate for proniOtion dIs ofStion Master. Since two 
empanelled candidtes . r 	V 	n uitacie.i the medical test." 

• 

The facts in alnut shellr 	Ch raboy, Id. Counsel for the 
t'7 

applicant, are that applitions X.( i 	o •onductiJn line GDCE for SM 

by Railway 	 for appearing in the 

GDCE for Station Mastei'wre iue 1hf'aft/1panel was prepared for 

appointment to the post of Sttion-..MasterThe applicant's name was not 

included in the said list. He preferred a representation dated 21..22018, which is 

still pending consideration. 

Mr. Chakraborty, Ld. Counsel for the applicant submitted that the 

grievance of the applicant would be more or less addressed if a specific order is 

passed by directing the concerned authority i.e. respondent No. 3 or any other 

competent authority to consider and dispose of the representation dated 

21.2.2018 within a specific time frame. 

Therefore, I dispose of this O.A. by directing the respondent No. 3 or any 

other competent authority that, if any, such representation as claimed by the 

applicant has been preferred on 21.2.2018 and the same is still pendin 
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I' consideration, then the same may be considered and disposed of within a period 

of four weeks from the date of receipt of this order. 

6. 	Though I have not entered into the merits of the case still then I hope and 

trust that after such consideration, if the applicant's grievance is found to be 

genuine, then expeditious steps may be taken by the concerned respondent No. 11 

3 or any other competent authority within a further period of four weeks from the 

date of such consideration to extend the benefits to the applicant. However, if in 

the meantime, the said representation stated to have been preferred onr 

21.2.2018 has already been disposed of then the result thereof be communicatec 

to the applicant within a period of 2 weeks from the date of receipt of a copy oi 

this order. 

With the aforesaid observE 

As prayed for by M.'há 

with paper book be t 

authority by speed 	for 

necessary cost in the 

LirtIe O.A. is disposed of. 

unej>çopy of this order alorg 

I'n No. 	any other competent 
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to depo1 it 

I 

A.K.Patnaik) 
Judicial Member 
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